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SHRI A. D. MANI: I want to put
a construrtive suggestion before the
Minister. Under the Press Registration
Act, a newspaper which does not regu-
larly appear for a period of a fortnight
or three weeks—I am talking from my
memory—ceases to be a newspaper.
Now, under that rule, for the period
these papers have not appeared, there
will be a justification for the Govern-
ment to withdraw the quota after the
period is over. This suggestion I
would like to make to the Minister to
consider because I was a member of
Small Newspapers Enquiry Commit-
tee; we examined it at great length.
There are newspapers in Delhi which
fitfully appear and they still have a
quota. We examined it at great length.

Regarding blackmarket in news-
print, the Press Registrar has got com-
plete control over the use of newsprint
by newspapers, as the hon. Minister is
aware. [ do not think that any of
these papers concerned are indulging in
blackmarketing.

SOME HON. MEMBERS : No, no.

SHRI A. D. MANI: But if there is
a fear. . .

SHRI BHUPESH GUPTA: Some
papers are doing it.

SHRI A. D. MANI :
fear. .

Short Notice

If there is a

SHRI GODEY MURAHARI: Mr.
Goenka is doing it.
SHRI A. D. MANI: . . . that news-

print is being sold in the blackmarket,
I would ask the Minister to call the
Press Registrar and ask him to freeze
the newsprint stock which they have
so that no newsprint is taken out of
the godown and sold in blackmarket
or used for any purpose other than the
production of newspapers, when these
newspapers resume publication. The
third point I would like to suggest is
this. 1 hope one day the strike will
end. I would like to make a suggestion
to the honourable Minister and the Mi-
nister of Labour. The employers’ and
the employees’ representatives hava
talked to each other through the media-
tion of the Minister. I would sug-
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gest that a committee of Members of
Parliament of both the Houses may be
set up to help in the mediation efforts
and we would all give our cooperation.

DONATIONS BY COMPANIES TO PAKISTAN
MusLiM LEAGUE

8. SHRI JOACHIM ALVA:
SHRI SYED HUSSAINY : o

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the list
of company donations during 1962-68
in which the name of the Pakistan
Muslim League figures with the dona-
tion of Rs. 1,79,379 to its credit and
state @ -

(a) the circumstances in which the
name of the Pakistan Muslim League
appears in the list and what are the
names of the companies or individuals
who were the contributors; and

(b) how did such a League exist in
India and why it was not banned ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN
ALI AHMAD) : (a) The names of com-
panies and the amount of centributions
made by each are indicated below :

Ganesh Flour Mills Co. Ltd.—Rs.

40,000

Delhi Cloth & General Mills Co.

Ltd—Rs. 1,39,379%.
The two companies have their units
in West Pakistan at Lyallpur. The con-
tributions indicated above are stated to
have been made by their Pakistan units
to Muslim League in Pakistan.

(b) Does not arise.
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+The question was actually asked on
the floor of the House by Shri Syed
Hussain.

$[ 1 Hindi transliteration.
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MR. CHAIRMAN: Mr. B. K. P.
Sinha, you wanted to put a question.

SHRI B. K. P. SINHA: Sir, my
.question has been answered.

SHRI BHUPESH GUPTA : Sir, now
we have got an interesting thing.
Company donations are being divided
mainly between the Swatantra Party
and the Congress Party. Now we have
international division also—some par-
ties in Pakistan and some parties in
India. In view of all this, Sir, I want
to know why the honourable Minister,
today being the last but one day, is
not bringing up that Bill for considera-
tion—for the abolition of company do-
nations. The Bill is there, but it is
delayed. Do I understand, simply
because Mr. Atulya Ghosh, Mr. S. K.
Patil and Mr. Nijalingappa objected to
this Bill that the matter is being delay-

ed? What assurance do we have that
the Bill shall be passed so that this
kind of thing is put a stop to?

SHRI FAKHRUDDIN ALI AH-

MED : Sir, may I point out that, first
of all, this question is not relevant?
But any how I would like to inform
the House about the present position.
The insinuation made by the honour-
able Meinber is entirely incorrect. The
Bill has already been introduced by me

+[ 1 Hindi transliteration.
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before the House. And if the honour-
able Member had cared to look into
the list of business, it is pending for
consideration before the Lok Sabha.

SHRI BHUPESH GUPTA: Sir, it
is most unfair; he has accused me of
making an insinuation.

MR. CHAIRMAN : You should not
have mentioned this at all.

SHRI BHUPESH GUPTA: I only
wanted to know why it is being delay-
ed—the consideration of the Bill 1s
being delayed. You have introduced
it. We have got copies of it also. I am
not accusing you. But somehow or other
the delay is there. And then I gave a
reason, as I understand, for the delay,
because we read it in the newspapers.

SHRI FAKHRUDDIN ALI AH-
MED : May I inform him that when a
legislation is introduced either 1n this
House or in the Lok Sabha, it comes
into the custody of Parliament and 1t
is the Business Advisory Committee
which decides as to when a particular
matter should be taken up ? And these
three honourable persons, who are not
Members, how can they interfere ?

WRITTEN ANSWERS TO
QUESTIONS

TUBE-WELLS IN BIHAR

*755. SHRI BABUBHAI M. CHI-
NAI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total number of tube-wells
dug in Bihar during this year; and

(b) how many of them are in work-
ing condition?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE) : (a)
During the calendar year 1968, about
22 State tube-wells are reported to have
been drilled in Bihar so far. In addi-
tion, about 1850 to 1900 private tube-
wells are estimated to have been drilled
so far.

(b) The information is not readily
available with the State (Jovernment.





